
CEHTRAL AOHINISTRATIVE TRIBUNAL, PRINCIPAL Be«:H
Contempt Petition No. M8/98 In M
Original Application Mo.2662/91

New Delhi, this the Mth day of March, 1999

Hon ble Nr. Jostioe V. Rejagopala Reddy. Vice-Chair«n U)
Hon ble Mr. N. Sahu, Member «A)

C.B. AggarwaU
,S/o Shri Ram Narain,
R/o B-38, Jeevan Niketan,
(i. IC CO Ion y ), Wow De11 >i - 4 i.

(Petitioner iri person )

Versus

1* Ms. Neeru Nanda,
Sec r eta r y (Education.).
Old Seeretariate, Delhi.

2' nr. poddar.
Director of Education,
Old Secretatrlate. Delhi.

(By Advocate; Shri Vijay Pandita
alonqwith Director of Education)

0 R D„E_R 'ORAL)

,,.Peti tioner

Respondeii t s

Rv Wr. Justice V. RaiaqopaLa.„Reddy^^^^^^^

Heard the petitioner and counsel for the

respondents.

The only remainirig grievance of the Detitioner is

that enquiry reports have not been furnished to the

petitioner as directed by this Tribunal. In the comoUanoe

report filed by the responderits supported by duly attested

affidavit it is clearly stated that ail the reports have

been furnished except one regarding the derogatory remarks

against the then Prime Minister of India. It is .stated

that the enquiry has beeri closed and the said enauirv

report was not furnished. It is, iiowever, contended by the

petitioner that even the enquiry is closed he is entitled

to receive the enquiry report. We do not see any reason



K-rnort when the enquiry itself
for furnishing the enquiry ^

the above we find rna-closed. In view complied
,,,ecUo„s 0ive„bv U,U, Tribune, hu.eb •

ciicu^iance. CP is bi^isseb.

dischar ged.

(V. Rajagopala Reddr )
Vice-chairman U>




